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() uRee grr fAfAfaa 5 oM e fRdeE! ik wal & el Saa
AIGHT AT aRATSTI6H & fBarad g Aedrl f[a9rT &R fharaa=eadl sifeRol
Bl I AT IUaRId w-;

(&) s fAfm &1 yemaaRy dxe § uRye gRT SWId fH=i sy
2l Bl g BRAT|

25-URYE, UAH ¥ VA UHY § T T 970 R, O o I50 IR
fafafde o, orTel ol facig o & o e am-—aaa IR &l 8k S9
o< af & U™ B & gAqH Ted 3T Jd I ARBR Pl JFUATRT Bl |

26—URYE TS q9 U4 9 a¥ & Al & e RUE TAR
AR Iad RUE 50 WRHR B W8 Uwy H o1 W4 fQid &1 a1 98 gd, o1 &
I WBR fAfFfde &), wga sl R Ul RUe =g fdus dved & QM
TeAl & qH I S |

27—(1) URYE AHRRT oAl TAT 3 FEITd AWl BT FRET PR
IR W gwy H, ST b o WRaR Al #, gerus aftd aiffe oar fdavor
TR Bl |

(2) uRYT & i@l & a¥E REaT—uselT, WRieTdh, R AR o gRr
PR SR IR /A TS WMHR, I WU, AEOEIHR Sk TS Al
RA & fI5® Ud "erelal Wed & a1 {6 o/ oa—uietds &7 U faed
Tg gl W), U1 AfT 9, O o @ forg ofR U wHE # Al wadl @ o {6
IFB Td A TSR & Aed FEAfd & |

B) SUERT (2) & ENT WU Faferd &)+ e fhl aafad @&
IBR, MRHR iR fyweR, I g

(@) Wed, W™ A o & qme H, 98 g8 o e SHe UM
RIEY UTRIGRUT & SRl &Y olkaT NI & aFwT H gl

(@) Rl FEETeR, SR UeYl, YRd & F3® UG AeloamNied
% AW H g8 B, o 5 SHe U WREN ol @ ol Wiel & g H
&l; 3R

() foeft org orEaT-wieTd & A § 9l g o 6 fafkd e Sir;

(4) IRYE I IR BT 9IS wY H A1 T 9T H, o1 6 SHd gRT
R frar S, e e el @S9 W o Wes Ruie wfkd ufafer
Td X |

28—(1) g WHR aifed RS iR oRar—mierd Rae ura &y o9 &

TTa g [ AvSd, 99 98 99 H B, & TS Wed & AR JATIE oY
IT AR |

() FrRiU® SuUrd U MR & W |fie /9|fiE, S uRvg @
e &, d WHEY W Uh Uf¥e gt Tfed wwm Rrad fafas e & fagis
B | Sad °d URYE gRT fhy T &Rl & IHg—a"g 9 URe R 3R
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FHrfuTeTs IurAe BT Ul Rurd UG H |

i
weireret v

e # 9Rad=
[ERIBSIEIRCSEIR]
SR
Augerd A B
qo o ST

faer = faftrnt &
afaRad fer =
qrel SUE

g PR DI

e < & wfaa

uRee / e
@1 faerT afAfr

NEECIRERIRSIE

gReg & ARHR
TG HHANT

Y-
qf1 &1 afrrsur @ik R

20—(1) 3T I WHR B @ H s AW b i e @
garETel AT fHT o waToTe Rl W @7 orete foham e sruférd & a1 wow
WHR A 3o, JAarad iR gAadaRenud # 3Ifed ufder &R uReRiar &
AfTBR 1T, 2013 @RIFEH HwaT 30 9 2013) & SUSHT & A AT @A
BT ARTT BR Ahh 2 |

(2)—STET XIT WRBR ERT BIg YA AT B T & 98l a8 S A P
FHeoll U HRA & A S fH, IRYS BT W YA & ol 3aRa &= dahd!
g e fog suawr (1) # fAfde i @ sriiF ue ufdax &1, iR 3o @
TR H 9 WRBR GRT SUA YIRI HI, IRYE gRT Wal fhd 9 WR 3Iad g
T @1 g =)

() WHR R 39 A wem 5y I 5= el & sraede
ST ARGR §RT 3Ifoid &I T3 iR uR¥g I aRa & T3, aR¥s gRT I
WHR & WA a1 FEFome srerer &1 Ut G 4 W fFEeE wd
Al & IS ART BT T FHhdl § i dId I8 59 AAFH & Jorrd I9e
gRT Sfa 99 9M gl e &1 | T'er R a1 S9 fhartad e &
qeAT AT & & fIHTT B IR w1 & forg aie |wEy |

30—V WS A1 wRt| waeHl, e /e ol g9 w9 # oq@
AT @ S e 81, H P uRadd @ e, swe Ram @ uee @
SRR ST 6 aRT 20 A1 SueRT (1) # fAfds s # g Suafa &)

31—9 9 ARFRE & yAoERl At @ e 4 Juged Iedl B ol
ST AR, gRT 29 B IUIRT (1) 7 Ffds e & Suesel & R
SIRIATT |

EgTI—4HTd
YTt
32—39 AT & Sudw, 5N oy e a1 a9 g fedt faf
% Ul & AfaRad B 9 b @ rcIdRoT # BT |

33— WRGR FAI—F7I R URYE Pl W <9 T Addl © o« 6 a8
9 IRFEE @& < UeEeR & o Suged wHe &R uRwe U9 fAcwil @1
U IR & forg ared gn |

34—(1) T WHR 3 fHft Y fmr a1 7 Aoy ¢ 9ot § fF a8
U e g wal, S 6 oReRe wu # 9gafd 8 o) uRue o W uifafdie
JETIAT SUSfRId B o b 98 3navad I |

(2) farem den fawr |fafd &1 o Gt &1 fded o & fog |
T B gfe | uRYE STERT (1) & FfH U9 gRT 9T &I T8 Wifafdes |werrar
# 9 e dn Aem afafy &1 Wit wifdfere \emar Suaer sxrefl s fé
frToT derm faers afafy emer o |

35—(1) T WGR HAY: & IUYAd AfGqAl DI URYE B AW T
FriTed IMHN &R it et & w0 § fgad & ot & o i wfedar
S AT S5 URYS AT PRI HRIUTAS AHRI §RT YATAINIG fhar S |

2) v T 3R el @ e\ ST 6 s WReGR @ A= a1
D U U Ug W YRl R Gadl © R 39 UBR FgE B W il
@ UMl Ud TSI BT YR IR Al © ol b 59 ARRH & ef= ol 3
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TEATYdd AT oA @ fory mawdd B |

(3) faftrs wmel # URwe @1 9o’ < & fod e Ay Seeer g
et fgfea o0 TReR & = T & weet & @ SRef

(4) SUERT (2) & SN fgaa SIrwIRAT Torm wHenlRal &1 rgar, war @l
feerT vd ot qr 9P ged vd o g fafgd wu # i

(5) aRYE & IR = GRS ARGRI, I ABRY TA 7 AIBRY
Td HHEAR URYE B [ W WA 999 Td A O BRI D EhAR BN ol b
Y WRBR gRT 39 A fafed fhar S|

36—qRye A I fa¥IY e gRT U8 e < |l © & fodl o
a1 wfed (@rer, &R S fRd S drel SurRIRYT d uRads @1 SgAIad BRA
IR fRAfFAEe T &1 wifdd ¥ = a1 9 gRT 39 JfaH a1 agde Rl
T e & ofm fwfed fFd M, ygad 5 M @1 fAdes 5 T e,
ol aft a2 R W ey # fafafdse e sm @ Mg, wae
e T AR gRT W fhar SR o 6 Saa ey # fafafde far o
B T, I Al BT e, YT A1 FEET B |

37—39 A el TR el Fawraeh & srmde uRwe grT sw fAfaa
qEIa: a1 fared: witga @18 @fdd & 9 a1 aRve 4 s gfaagad
AT UR YAY PR FhdT 2 AR g8l W U Al BR APl ®, I Al BRI BT
faftrrsg v 9 a9 @ oA © v a1 39 AfSfm @ orfie uRug gwr fad
AR BT TR &R AT B e &1 Ao &1 & oy aRfeE a1 geiie
BT AdeToT, TRETOT AT S BRAT ATRH B

R I8 b AT pig Al {1 wae A foedt aRaftsd wivror ar faedr
T T & o SuE # gaw, 99 IR BT VAT BReT B U M Y
foaRaa wu § &9 9 o9 04 a7 gd Aifew Y fa=r 71 o

38—URYE & AMHRT 3R =T HHaR), 9 9 39 ARAFTH & fHA Sua=r
% ARV H B PR 2 Bl T B PIAT AR B, ARAI Sv8 Afdr (rfSfrH
AT 45 9 1860) BT IRT 21 & IRATd AAld Had s |

39-89 A9 & o WeHagdd @1 TS A1 fh WM =g Smifid
foell @ @ ford uRwe, faee don fem |fafa, S el siffaRar
AR, f g9 i & o9 fdll oifdd &1 v & o {50 g &
e 1 & o S9@ g1 Witgd ®Is o7 Afdd |ffod &, & [Iog 3
e, JFART a7 3= fafdres wrfarel =gt gl |

40—(1) T WRBR 39 AATTHA & YA B HRIfad w1 & foIv Toie
H SrfergET gRT FATEelt a9 el B |

(2) gdadt wfdd & emgdmdr R Ufddma 999 S far Ut e #
frfaRed wwa o1 ®1F favy Swdfa R o dad €; sefd—

(@) ORT 3 P IULRT (4) 3R IRT 6 BT IUIRT (3) DI JUTTIIAR FIRI
@ Ug @I fEeE vd e

(@) uwu R AT R aRT 18 @ IUIRT (1) 3R RT 20 BT SYEIRT
2) & e Afesy USRI @1 S,

(@ Jf, R arT 19 & erfi= Aifew el & SR

(&) @15 o= wmar o1 fafed fear ST 81 A1 far S Adar 2 s
e T o faarae) gRT Sudser fhar <= 81 a1 fhar i et 2 |
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fafrrmmaet s+
P wfeT

9Ryg @1 faee

BTl Y w
P wfeT

41—(1) TRyg 39 fRIfam & Sueel & Frifad a=a & fay =g
WHR & g4 AFAGT ¥ Toic H SIERgaT gRT VAl A mmEel a=1 |adr 2,
1 Iff g iR aeeld = ¥ el | eraNg 7 B

(2) faR¥red: iR gaadl wIfad @1 auear W Ufdae u¥E Stet faar vl
fafrmraeh # f=ferRad @18 a1 Fd AMel IUEd 81 Wad &, 31iq

(@) df, od &k gaoE, e fod aRyg aRT 17 & orfF srow |
fod aafadq @1 FEaIforg & Fadl ©;

(@) 9T 34 D SURT (4) & R uR¥S & ARNHIRGT IR HHARAT B
JqT H e e

() ®13 = "Ha, e wwe # A geae grr Sueey fdaar S 8@
A1 B 17 < 2|

42—(1) Bl T IR & I8 FAEHE & I & 39 gaom, e
o 39 st & orefi= uRve & =T & T of, &1 AifdTs w9 9§ T w
forar T © A1 uRve o dedi H fwd B W 2§ e ey I AR
B g # RS BT FARR 97 &1 SFEYIS B AT B, GEf 9 WAHR Toie H
IERIET ERT T8 ©I9U R \ohal ® b uRug @1 v faeie 9 fagfed w= feam
SR ST & sftregeer @ fafafdse far Sm3; oik uRve degar faafed @ =i
JH STRAM |

(2) S fe=rid 94—

() wvva wfeadl, M &k <1, < uRyg 4 [fed € a1 S9a gRT 99a
5 oM A 2, I WeR # AT 8 SR a1 S9e g 9 Y o ang
B,

(@) waxa SAQIRAT, S uRYE & A Yad=g €, \od WRGR B ATUe
EERRIPRSRIE

() oReg grRT Pofa: srifad 7 fF3 T RN orf o seffad &3 @
g iR wre (w) # fAfde awfaal, A ok < @1 9qd wReT @
AT URYE & Hdl Bl (a8 198 IRBR GRT fHAT TR |

(3) 9 A9 & IuTEl & ITAR U URT Bl Blg 1, 0T ARDR
BT IRYE HT YAeT &R & b & ©F § TE A1 SIRAT |

43—(1) e =9 IfAFA & Iug=ll BT YAl TR H DS BicAs Iaa
B 2 A T WRHR VA B B R IR @ for Toie § yHlRa smewr
gRT I8 e ¢ 9ol ® & 39 iffm @ Suew, oy # fiftfds @ oW
el AaY & IR IUTRYL, URTGH AT b & "edd | U SFderl, ol a8
AMILIH 3R FAEA A, B gl gurdr BT |

() zu A Td & UR™ B9 @ f3dle & <1 9¥ o) sy @ wWid &
TIA STIRT (1) & 3TN IS AR E] fhaT ST |
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TG AR BR

AT B T THR B Aivgiad, RIS T oo Gl fava @1 digdwe
oI bl URRRIT B, FABRIT R JuT SRR BRe B AT IR B, W) Ao B
fFaTaa &7 |A-Ig U9 JISA A 3R &F H Tadhidhd Uicd f[adr doT faRaa—3aRelT Ud Gaee
B ATd Al f[ABRIa B, e srar & (B {9 /i g / aifereRor B et e
% IR ATl D1 gwifdd BRe drell A1 wIdd Y H gIidd R arell b Ao aRarstr
a1 frdll e Uda & W 3§ URERT U9 A7ieei e BRA @ ford S st S i e
IRYg BT T IR R ITW FHET A1 e fAvdl &1 Sudy I B MaTIHAT BT A
faram wTar 2|

SWad & gitera o et S dief faer uRve @7 RIUEr &1 U d-1 & o’ Uh
fafer Ry S @1 fafreer fear g |

TEIAR SR ¥ 27 arrer ot fef e uRve g, 2023 R¥enfia fear s 2 |

SR Rig
A,
e |

S}y i srtear off def faerg uRug faga®, 2023 @ 9=y ¥ fachy sua-v=9
IR weer sft errer St el fasr uRug fad®, 2023 & ram—2 & @vs 4 (1) § U@
BTG SURTE TAT 4(2) § Vo qed wriuTerd ey o Fygfad @& w53 o @ | S
fodge & yad # oM W Sad Wl | ISF @ wAfhd A | emade @ g, e g
ST ST I W T 2

SR Rig

e |

Scax uew S srntenr Sft fiof faera uRug fAga®, 2023 # fod o9 9 09 Sus=ei &1
-4 o g et @ gfafems saua 21
IR TR 2N T St el e uReg e, 2023 # 5y oM arel fAumad iffeRi &

gfafens &1 fdavor 99 gaR & —
fagdas &1 fum= afrert & ufafam= &1 dfdra faawor

e

1(3) S §RT 98 IRBR Pl AR §RT VAT &1d R = Bl 2fch & 1 &
2, oIe¥r Iffr uged g
3(1) 3D ERT 19U TRBR D] O ¥ SERLET §RT Ueb URYE Bl TS B B ARb
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faga®s &1 feumaa et @ ufafe= &1 wféra fagwon

[CL]
TS Bl S W&l &, o 87 /e Sl drel faer uRvg” @ 1 9 S SR |

3(4) TAD R o0 WRGR B SUEUS 3 & @S () IR () & 3nefim W fAfde
Al @ g @I de v ot faiRa v o wife & o & 2

6(3) 3AD gRT Y WRAR B SUETS 2 & @vs (), ([), @), (@), @) 3R () &
Ife I fAfde 9e=il & 9 @ fEdd iR wd iR & & wifts & o
RE B |

18(1) 3D gRI URYG Bl RIS dorr faer Affd & Fg™dar 9 A & dIR &R
qorm Jem fafed ureu don AT F v A USRI R gY AT & day H
SUfeTdT AT Gea AT B B ARG T B AT & R |

19 3D gNT I WRAR Bl o7 fafzd Afa | e yailrd o<1 a1 wifts uee
Pl ST RET © |

20(2) $HG gRT I TRGR Bl JAT fafed Afd q1 ey ¥ MUK g gemal u”
=R &= @1 2RE Ue™ &I 1 @ & |

25 D GRT GRYG BT Xod WRAHR gRT AR URed & qoT 99 TR {9 bl
M- IH AR R DI ARG UG BT ST & 2 |

26 3Ud gRT RN &l 50 WHR gNT faffde urwu # aiffe fha—wamar @
R IR &R+ PI 2Ah Y& $I ST @] 2 |

27(1) SHS gRT URYG Bl @13l Qd 31T 3f¥eldl Pl STRETT qofl it ol fqavor
IR R DI 2Rh TS Bl S & 2 |

35 (1) $H® gRI I8 WRAR Pl AR &I HRIUTAD SMBRI AR O Ifedry 3
vIfthal iR dacr fMuiRa &= @ afh U™ &) o <& 2

35(4) D ERT 5T WRAR B ITEUE (2) & T g AHIRAT Tor FHoamRa

TETT, JaT B EeT Ud ot qe1 S e Td dod MuiRd de @ wike ueH
P ST @ B

40 (1)

I gRT 5T IRBR BT HIHEA 99 B 2RH U= BT S <&l ¢ |

41 (1)

$Hd gRT URNE &I, A0 WRBR & Yd JAGd ¥ fIFHEell a9 &I fh
U @1 S W& 7 |

42 (1)

SHd gRT I8 WRBR B ARG gRT UR¥g & fdees @l ofth ga™ 31 o
el |

43 (1)

TIP gIRT Nod IRBR BT AT & SUGEl bl JIE] B H Scu~ Bi-Isal
Bl R B DI WARD UM Pl ST @I 2 |

ST AR\ TSR B F |

SR Rig
_fe |

URg 9 |
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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 1181/XC-S-1-23-07S-2023
Dated Lucknow, December 20, 2023

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Shree Ayodhya
Ji Teerth Vikas Parishad Vidheyak, 2023" introduced in the Uttar Pradesh Legislative Assembly on
November 29, 2023.

THE UTTAR PRADESH SHREE AYODHYA JEE TEERTH VIKAS PARISHAD
BILL, 2023

A
BILL

to provide for the constitution of Shree Ayodhya Jee Teerth Vikas Parishad for the
preparation of a plan for preserving, developing and maintaining the aesthetic quality of
Ayodhya Heritage in all hues-cultural, ecological and architectural; co-ordinating and
monitoring the implementation of such plan and for evolving harmonized policies for
integrated tourism development and heritage conservation and management in the region;
giving advice and guidance to any Department/Local body/Authority in the District of
Ayodhya in respect of any plan, project or any development proposal which affects or is
likely to affect the heritage resources of the Ayodhya region and for matters connected

therewith or incidental thereto.
IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as follows :—

CHAPTER ]
Preliminary
1. (1) This Act may be called the Uttar Pradesh Shree Ayodhya Jee Teerth Vikas Short title, extent
Parishad Act, 2023. :I;?n mencement
(2) It extends to the Ayodhya region situated within the revenue District of
Ayodhya in Uttar Pradesh.
(3) It shall come into force on such date as the State Government may, by
notification in the Gazette, appoint.
2. Inthis Act, unless the context otherwise requires,- Definitions

(a) “Ayodhya Region” means the whole of the area within the revenue district
of Ayodhya in Uttar Pradesh;

(b) “Chief Executive Officer” means the Chief Executive Officer of the
Parishad appointed under section 4;

(c) “Executive Committee” means the Executive Committee constituted under
sub-section (1) of section 5;

(d) “Executive Vice-Chairperson” means the Executive Vice-Chairperson of
the Parishad appointed under section 4;

(e) “Implementing agency” means a department of the State Government or a
Local Body in Ayodhya district or a public undertaking under the jurisdiction of
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the State Government or the Government of India chosen for preparation and/or
implementation of any Project plan;

(f) “Land” includes benefits to arise out of land and things attached to the
earth or permanently fastened to anything attached to the earth;

(g) “Local body” means a Development Authority, Municipal Body or any
other local authority concerned with the urban development of the Ayodhya
region or any Gram Panchayat;

(h) “Member” means a member of the Parishad or the Planning and
Development Committee and includes the Chairperson there of;

(i) “Parishad" means the Shree Ayodhya Jee Teerth Vikas Parishad
constituted under section 3;

(j) “Participating Department” means the State Government Department or
a Local Body in Ayodhya District whose activities have or are likely to have
bearing on the functions of the Parishad,

(k) "Plan" means the Shree Ayodhya Jee Teerth Vikas Plan;

(1) “Planning and Development Committee” means the Planning and
Development Committee constituted under section 6;

(m) “Prescribed” means prescribed by rules made under this Act;

(n) “Project Plan” means a detailed plan prepared to implement one or
more elements to the Plan;

(o) “Regulations” means regulations made by the Parishad under this Act;

(p) “Shree Ayodhya Jee Teerth Vikas Plan” means the plan prepared under
this Act for the development of the Ayodhya region and for the development
of infrastructure facilities for tourism and conservation of the Heritage, both
tangible and intangible, in Ayodhya region.

CHAPTER II
THE SHREE AYODHYA JEE TEERTH VIKAS PARISHAD

3.(1) The State Government shall, by notification in the Gazette,

Constitution and
incorporation of

the Parishad constitute for the purpose of this Act, a Parishad, to be called the Shree Ayodhya
Jee Teerth Vikas Parishad.
(2) The Parishad shall be a body corporate.
(3)The Parishad shall consist of the following members, namely:-
(a) the Chief Minister, Uttar Pradesh who shall be the
Chairperson of the Parishad;
(b) Vice-Chairperson- The Minister of Tourism Department
Government of Uttar Pradesh.
(c) Executive Vice-Chairperson-Appointed by Government of
Uttar Pradesh.
(d) Member Co-ordinator—The Principal Secretary to Government
of Uttar Pradesh in the Department of Tourism, ex officio;
(e) The Principal Secretary to the Government of Uttar Pradesh in
the Department of Housing and Urban Planning, ex officio;
(f) The Principal Secretary to the Government of Uttar Pradesh in
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the Department of Finance, ex officio;

(g) The Principal Secretary to the Government of Uttar Pradesh in
the Department of Culture, ex officio;

(h) The Principal Secretary to the Government of Uttar Pradesh in
the Department of Religious Affairs, ex officio;

(i) The Principal Secretary to the Government of Uttar Pradesh in
the Department of Urban Development, ex officio;

(j) The Principal Secretary to the Government of Uttar Pradesh in
the Department of Transport, ex officio,

(k) The Principal Secretary to the Government of Uttar Pradesh in
the Department of Environment, Forest and Climate change, ex officio,

(1) The Principal Secretary to the Government of Uttar Pradesh in
the Department of Public Works, ex officio;

(m) The Commissioner, Ayodhya Division, Ayodhya, ex officio;

(n) The District Magistrate, Ayodhya, ex officio;

(o) The Chief Town and Country Planner, Uttar Pradesh, ex officio;

(p) The Chief Executive Officer of the Parishad who shall be the
Member-Secretary.

(@) The Vice Chairperson, Ayodhya-Development Authority,
Ayodhya, ex officio;

(r) the Municipal Commissioner, Ayodhya Nagar Nigam, ex officio

(s) five eminent persons having knowledge, experience, exposure
and track record of efforts for the conservation of heritage of Ayodhya
region, to be nominated by the Chairperson in consultation with the
State Government;

(t) donors who make a donation of Rs. Ten crore or more shall be
eligible to be considered as a nominated member after the approval of
the Parishad.

(4) The terms and conditions of office of the members nominated
under clause (p) and (q) of sub-section (3) shall be such as may be
prescribed.

4. (1) There shall be an Executive Vice-Chairperson of the Parishad to be
appointed by the State Government.

(2) There shall be the Chief Executive Officer of the Parishad to be
appointed by the State Government from amongst the officers not below the rank
of Special Secretary of the State Government.

(3)The Chief Executive Officer shall be the officer of the Parishad and
all the officers and employees appointed by the Parishad shall be under the
administrative control of the Chief Executive Officer.

(4) The Executive Vice-Chairperson and the Chief Executive Officer
shall be entitled to receive from the fund of the Parishad such salaries and
allowances and be governed by such conditions of service as may be determined
by general or special order of the State Government in this behalf.

(5) All orders and decisions and other instruments of the Parishad shall be
authenticated by the signature of the Chief Executive Officer.

5.(1) There shall be an Executive Committee to exercise the powers and
the functions of the Parishad in the event of an emergent or other time-sensitive
matters when it is not practicable to assemble the entire Parishad. The Executive
Committee shall comprise of all the ex-officio members of the Parishad and shall
be chaired by the Chief Secretary.

(2) The Parishad shall, in its next meeting, review the minutes of the
Executive Committee and may modify, reject or ratify the action taken by the
Executive Committee.
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Composition of the 6.(1) The Parishad shall, as soon as may be after the commencement of
g::lzfn::t this Act, constitute a Planning and Development Committee, for assisting the
Committee Parishad in the discharge of its functions.

(2) The Planning and Development Committee shall consist of the
following members, namely:-

(a) the commissioner, Ayodhya, who shall be the Chairperson,
ex officio;

(b) the Chief Executive Officer, who shall be the member secretary;

(c) the Senior Superintendent of Police, Ayodhya, ex officio;,

(d) the Vice-Chairperson, Ayodhya Development Authority,
Ayodhya, ex officio;

(e) the Municipal Commissioner, Ayodhya Nagar Nigam,
ex- officio;

(f) the Chief Executive Officer Cantonment Parishad, Ayodhya or
his nominee not below rank of the Captain in the Army, ex officio;

(g) the Associate Planner, Town and Country Planning, Ayodhya
Division, Ayodhya, ex officio;

(h) the Chairperson of every Local Body in the Ayodhya District,

ex officio;

(i) the Chief Engineer, Ayodhya Development Authority, Ayodhya,

ex officio;

(j) the Superintending Engineer, Public Works Departments,

Ayodhya, ex officio;

(k) the Superintending Engineer, Jal Shakti Department, Ayodhya,
ex officio;

(I) the Superintending Engineer, Dakshinanchal Vidyut Vitran
Nigam Limited (Urban and Rural), Ayodhya, ex officio;

(m) the Superintending Engineer, Uttar Pradesh Jal Nigam,
Ayodhya, ex officio,

(n) the Divisional Forest Officer, Ayodhya, ex officio,

(o) the Regional Officer, Pollution Control Parishad, Ayodhya,
ex officio;

(p) the Superintendent Archaeologist, Ayodhya, ex officio;

(q) the Regional Tourist Officer, Ayodhya, ex officio;

(r) the Deputy Director Government Museum, Ayodhya, ex- officio;,

(s) a Landscape Designer and interpretive planner, to be nominated
by the State Government;

(t) an Environmentalist having experience of Ayodhya region, to be
nominated by the State Government;

(u) an Eminent historian having experience in the cultural and
mythological history of Ayodhya Region, to be nominated by the State
Government;

(v) a Litterateur or an Artist of repute having experience of the
Ayodhya region, to be appointed by the State Government;

(w) an Eminent lawyer, to be appointed by the State Government;

(x) two eminent public representative or Social Worker, to be
appointed by the State Government;
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(3) The terms and conditions of office of the members nominated
under clauses (s), (t), (u), (v), (w) and (x) of sub- section (2) shall be such as

may be prescribed.

7. (1) The Parishad or the Planning and Development Committee may
meet at any time and for such period as it thinks fit, co-opt any person or persons
as a member or members of the Parishad or of the Planning and Development
Committee.

(2) A person co-opted under sub-section (1) shall exercise and discharge
all the powers and functions of a member of the Parishad or of the Planning and
Development Committee, as the case may be, but shall not be entitled to vote.

8. The headquarter of the Parishad shall be at Ayodhya.

9. The Parishad shall meet at such times and at such place as may be
determined by the Parishad from time to time.

10. The Planning and Development Committee shall meet at such times
as may be decided by the Chairperson of the Planning and Development
Committee or directed by the Vice-Chairperson of the Parishad but the time
between two consecutive meetings shall not exceed sixty days.

11. No act or proceeding of the Parishad or of the Planning and
Development Committee shall be invalid merely by reason of the existence of any
vacancy in, or any defect in the constitution of the Parishad or the Planning and
Development Committee as the case may be.

12. The quorum for the meetings of the Parishad and the Planning and
Development Committee shall comprise of one half of the members.

CHAPTER III
POWERS AND FUNCTIONS OF THE PARISHAD AND OF THE PLANNING AND DEVELOPMENT
COMMITTEE
13. The powers of the Parishad shall include the powers to-

(a)call for reports and information from the Participating
Departments with regard to preparation, enforcement and
implementation of the Plan and the Projects;

(b) ensure that the preparation, enforcement and implementation of
the Plan or the Project, as the case may be, is in conformity with the
Ayodhya Culture and Architecture;

(c) indicate the stages for the implementation of the Plan;

(d) review the implementation of the Plan and the Projects;

(e) select and approve comprehensive projects from the
participating Departments, call for priority development and provide
such assistance for the implementation of those projects as the
Parishad may deem fit;

(f) levy fee or charges for providing services and facilities or for
maintenance and development thereof from the tourists;

(g) suo-moto take up any work/project in order to promote and
secure the development, re-development and beautification of any area
in the entire Ayodhya region;

(h) select an Implementing Agency for preparation and
implementation of any Project plan;
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entrust to the Planning and Development Committee such other functions
as it may consider necessary to carry out the provisions of this Act.

Functions of the
Parishad

Functions of the
Planning and
Development
Committee

14. The functions of the Parishad shall be-

(a) to prepare the Plan;

(b) to arrange for the preparation of projects by any of the
Participating Departments;

(c) to co-ordinate the enforcement and implementation of the Plan
and the Projects through any one or more of the Participating
Departments or Implementing Agencies;

(d) to ensure proper and systematic programming by the
participating departments in regard to project formulation,
determination of priorities in the Ayodhya region and phasing of
development of infrastructural facilities for tourism and conservation
of the Ayodhya Heritage in accordance with stages indicated in the
Plan;

(e) to make concerted efforts towards enhancing awareness and
interest in intangible cultural heritage, and document, conserve,
safeguard, promote, display and disseminate it systematically;

(f) to undertake and encourage research in the field of heritage of
the region,

(g) to undertake conservation and development of rivers and
water bodies and their catchments in the Ayodhya Region, to
undertake measures for pollution control therein and development of
river fronts and water bodies;

(h) to formulate Architectural Regulations to bring about
uniformity of the buildings and structures in conformity with the
heritage architecture of the region;

(i)to formulate policies to ensure co-ordination between various
stakeholders- Government Departments, Local Bodies, Temple
Management/Trusts, Self Help Groups, Researchers and Scholars for
integrated  development  of  tourism  infrastructure  and
Activities/projects for strengthening, protecting, preserving and
promoting the rich cultural heritage of the Ayodhya region;

(j) to arrange for, and oversee, the financing of selected
development projects in the Ayodhya region through State funds and
other sources of revenue like funds from Temple Trusts, donations,
Non-Government Organization, company/firms and tourists, etc.

(k) to coordinate with authorities in adjoining regions in matters
and activities there that have or may have a bearing in Ayodhya
region to promote harmony in actions.

15. (1) The functions of the Planning and Development Committee shall be to
assist the Parishad in-

(a) the preparation and co-ordinated implementation of the
Plan and the Projects;

(b) scrutinizing the projects of the Participating
Department or an Implementing Agency to ensure that the same are
in conformity with the Plan;

(c) make such recommendations to the Parishad as it may
think necessary to amend or modify any Plan;

(d) co-ordinate and Implement different Project at the
District level;

(e) perform such other functions, in connection with the
administration of this Act, as may be entrusted to it by the Parishad.

2. Different Government departments in the District having
departmental budget sanctions and other implementing Agencies shall also

812 RPH 2023 Ayodhya (Jee Teerth Vikesh Amendment) data 4e



SR U SRATETROT e, 20 IrE‘H*GN, 2023

21

co-ordinate with the Planning and Development Committee to ensure
convergence and co-ordination of their schemes/Projects with those which are

under the Plan.

CHAPTER 1V
THE PLAN AND THE PROJECT PLANS
16. (1) The Plan shall be a written statement and shall be accompanied by such

maps, diagrams, illustrations, and descriptive matters, as the Parishad may deem
appropriate for the purpose of explaining or illustrating the proposals contained in the
Plan and every such maps, diagrams, illustration, and descriptive matters shall be deemed
to be a part of the Plan;

(2) The Plan shall indicate the manner in which the development activities in the
Ayodhya Region or conservation and such other matters, as are likely to have any
important influence on the development of the tourism in Ayodhya Region and
conservation of Ayodhya Heritage shall be undertaken. The Plan shall include the
following elements needed to achieve objectives of the Plan, namely-

(a) the policy to regulate land-use and the allocation of land for different
uses;

(b) the proposals for major Urban settlement pattern and architectural
regulations;

(c) the proposals for providing suitable economic base for future growth;

(d) the proposals regarding transport and communication including
railways and arterial roads serving the region including local transport;

(e) the proposal for the supply of urban services like drinking water,
sewerage and drainage;

(f) indication of the areas which require immediate development as priority
areas;

(g) the proposals towards enhancing awareness and interest in intangible
cultural heritage, and document, conserve, safeguard, promote, display and
disseminate it systematically;

(h) such other matter as may be included by the Parishad in consultation
with the concerned participating departments for the proper planning for the
growth and balanced development of the Ayodhya Region

17. For the preparation of the Plan, the Parishad may cause such surveys and
studies as it may consider necessary to be made by such participating development or
persons as it may appoint in this behalf and may also associate such experts or consultants
for carrying out studies in relation to such specific matters as may be determined by it.

18. (1) Before finalising the Plan, the Parishad shall prepare with the assistance
of the Planning and Development Committee a Plan in draft and publish it by making a
copy thereof available for inspection and publishing a notice in such form and in such
manner as may be prescribed inviting objections and suggestions from any person with
respect to the draft Plan before such date as may be specified in the notice.

(2) The Parishad shall also give reasonable opportunities to every

Local Authority/ Department, within whose local limits any land affected in any
manner by the Plan is situated, to make any representation with respect to the
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draft Plan.

(3) After considering all objections, suggestions and representations

that have been received by the Parishad, the Parishad shall finally prepare the

Plan.

Date of coming
into operation of
the Plan

Modifications of
the Plan

Review and
revision of the
Plan

Preparation of
the Project Plan,
co-ordination

and convergence
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19. Immediately after the Plan has been finally prepared, the Parishad
shall publish, in such manner as may be prescribed, a notice stating that the
Plan has been finally prepared by it and naming the places where a copy of the
Plan may be inspected at all reasonable hours and upon the date of first
publication of the aforesaid notice, the Plan shall come into force and will be
deemed to have been duly prepared.

20. (1) The Parishad may, subject to the provisions of sub-section (2) make such
modifications in the Plan , as it may think fit, which in its opinion do not affect
important character of the Plan and which do not relate to the extent of land uses or the
standards of population density.

(2) Before making any modification in the finally prepered plan the Parishad
shall publish a notice in such form and in such manner as may be prescribed indicating
therein the modifications which are proposed to be made in the finally prepared Plan,
and inviting objections and suggestions from any person with respect to the proposed
modifications before such date as may be specified in the notice and shall consider all
objections and suggestions that may be received by it on or before the date so specified.

(3) Every modification made under this section shall be published in such
manner as the Parishad may specify and the modification shall come into operation
either on the date of such publication or on such later date as the Parishad may fix.

(4) If any question arises whether the modification proposed to be made are
modifications which affect important character of the Plan, it shall be decided by the
Parishad whose decision thereon shall be final.

21. (1) After every five year from the date of coming into operation of the finally
prepared Plan, the Parishad shall review such Plan in its entirety and may, after such
review, substitute it by a fresh Plan or may carry out such modifications or alterations
therein as may be found by it to be necessary.

(2) Where it is proposed to substitute the Plan with a fresh Plan or where it is
proposed to carry out any modification or alteration, such fresh Plan or, as the case may
be, modifications or alterations, shall be published and dealt with in the same manner as
if it were the Plan referred to in section 18 and 19 or as if they were the modifications or
alterations in the plan made under section 20.

22. (1) A participating department may, by itself or in collaboration with one
or more of the participating departments, as the case may be, prepare Project Plans for
one more elements of the Plan.

(2) Various participating departments in the district receiving grants, loans or
budget sanctioned by the State Government, shall ensure convergence/co-ordination of
their departmental schemes with the schemes/projects under the Plan.

CHAPTER V
FINANCE, ACCOUNTS AND AUDIT

23. The State Government may, after due appropriation made by Legislature
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and loans by the by law in this behalf, make to the Parishad grants, advances and loans of such sums of
Government money as it may consider necessary to enable the Parishad to carry out its functions

under this Act.

24. (1) There shall be constituted a Fund to be called the Shree Ayodhya Jee Constitution
Vikas Parishad Fund, to be maintained in a separate bank account of its own and there of the fund
shall be credited thereto-

(a) any grants and loans made to the Parishad by the State Government
under section 23;

(b) all sums paid to the Parishad by the participating departments; and

(c) sums received from other sources such as Temple Trusts, donations
from Non-Government Organization, companies, firms and individuals, etc;
and

(d) any other sums received by the Parishad from such other sources as
may be decided upon by the State Government in consultation with the
Parishad.

(2) The sums credited to the Fund referred to in sub-section (1) shall be
applied for-

(a) meeting the salaries, allowances and other remuneration of the
Executive Vice-Chairperson, Chief Executive Officer, Additional Chief
Executive Officer, the Finance Officer and other officers and employees of
the Parishad and for meeting other administrative expenses of the Parishad;

(b) conducting surveys, preliminary studies and drawing up plans/projects
for the Ayodhya Region;

(c) providing financial assistance to the participating departments and
Implementing Agencies for the implementation of the Plan and the projects
subject to such terms and conditions as may be decided by the Parishad;

(d) meeting any other expenses incurred by the Parishad in the
administration of this Act.

25. The Parishad shall prepare in such from and at such time every year, as the Budget
State Government may specify, a budget for the next ensuing financial year and forward
the same to the State Government at least ninety days prior to the commencement of the
financial year.

26. The Parishad shall prepare for every year a report of its activities during that ~Annual Report
year and submit the report to the State Government in such form and on or before such
date as the State Government may specify and such report shall be laid before both
Houses of the State Legislature.

27. (1) The Parishad shall maintain proper accounts and other relevant records Accounts and
and prepare an annual statement of accounts including the balance sheet in such form as audit
the State Government may specify.

(2) The accounts of the Parishad shall be subject to audit annually by the
Examiner, Local fund Accounts and/or the State Government may entrust the audit to the
Accountant General, Uttar Pradesh or the Comptroller and Auditor General of India or to
any other Auditor on such terms and conditions, in such manner, for such period and at
such times as may be agreed upon between him and the State Government.

(3) The rights, authority and privileges of any person conducting audit under
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sub-section (2) shall,
(a) in the case of Examiner, Local Fund Accounts, be the same as he has in

connection with the audit of the accounts of local authority;
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be laid before the
State Legislature

Acquisition of
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No change of
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unutilized land
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(b) in the case of the Accountant General, Uttar Pradesh or, as the case
may be, the Comptroller and Auditor General of India, be the same as he
has in connection with the audit of Government accounts; and

(c) in the case of any other auditor, be as prescribed;

(4) The Parishad shall furnish, to the State Government annually or at such
times as may be directed by it, a copy of its audited accounts together with the
auditor’s report thereon.

28. (1) The State Government shall cause the annual report and the auditor’s
report to be laid as soon as may be after their receipts, before each House of the State
Legislature while it is in session.

(2) The Executive Vice-Chairperson shall constitute a technical team in
consultation with the Principal Secretary/ Secretary of such departments as are
members of the Parishad comprising experts of different fields. The team will examine
from time to time the works done by the Parishad and submit its report to the
Executive Vice-Chairperson.

CHAPTER VI

ACQUISITION AND DISPOSAL OF LAND

29. (1) If, in the opinion of the State Government, any land is required for the
purpose of the development or for any other purpose under this Act, the State
Government may acquire such land under the provisions of the Rights to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013 [Act no. 30 of 2013].

(2) Where any land has been acquired by the State Government, it may, after
it has taken possession of the land, transfer the land to the Parishad for the purpose for
which the land has been acquired on payment by the Parishad of the compensation
awarded under the Act referred to in sub section (1) and of the charges incurred by the
State Government in connection with the acquisition.

(3) Subject to any directions given by the State Government in this behalf, the
land acquired by the State Government and transferred to the Parishad may be
transferred by the Parishad to such agency owned or controlled by State Government,
in such manner and subject to such terms and conditions as it may consider expedient
for securing the development of the Ayodhya region after undertaking or carrying out
such development as it thinks fit for the purpose of this Act.

30. No change of purpose or related purposes for which land is originally
sought to be acquired shall be allowed except for as provided in the Act referred to in
sub section (1) of section 29.

31. When any land acquired for the purpose of this Act remains unutilized it
shall be disposed of according to the provisions of the Act referred to in sub-section (1)
of section 29.

CHAPTER VII
Miscellaneous

32.The Provision of this Act shall be in addition to, and not in derogation of,

the provisions of any other Act or law for the time being in force.
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existing laws

Power of the State 33. The State Government may, from time to time, give such directions to the
Government to Parishad as it may think fit for the efficient administration of this Act and the Parishad
give directions shall be bound to comply with such directions.

34.(1) The State Government may direct any of its departments to provide, on Technical
such terms and conditions as may be mutually agreed upon, such technical assistance to Assistances to the

the Parishad as it may consider necessary. Parishad/Planning

. . . . . and Development
(2) With a view to enabling the Planning and Development Committee to

Committee
discharge its functions, the Parishad shall, out of the technical assistance received by it

under sub-section (1) make available to the Planning and Development Committee such

technical assistance as the Planning and Development Committee may require.

35. (1) The State Government may appoint two suitable persons respectively as Officers and
Additional Chief Executive Officer and the Finance Officer of the Parishad who shall employees of the
exercise such powers and perform such duties as may be prescribed by regulations or Parishad
delegated to them by the Parishad or the Chief Executive Officer.

(2) Subject to such control and restrictions as may be determined by general or
special order of the State Government, the Parishad may, subject to any rules that may
be made in this behalf, make appointments on such post and determine the designations
and grades of persons so appointed as may be necessary for the efficient discharge of its
functions under this Act.

(3) There shall be a legal advisor to advise the Parishad in legal matters, who
shall be appointed in consultation with the law department of the State Government.

(4) The qualifications, terms and conditions of service and functions and duties
of officers and employees, appointed under sub-section (2), shall be such as may be
prescribed.

(5) The Additional Chief Executive Officer, the Finance Officer and other
Officers and employees of the Parishad shall be entitled to receive from the Fund of the
Parishad such salaries and allowances as may be determined by the State Government in
this behalf.

36.The Parishad may, by general or special order, direct that any function or Delegation
power (other than the power to approve the Plan, modifications and alterations therein
and to make regulations), or duty performed, exercised or discharged by it under this
Act or the rules made thereunder shall, subject to such conditions, if any, as may
specified in such order, be performed, exercised or discharged also by such officer as
may be specified in the said order and where any such delegation of power is made, the
officer to whom such power is delegated shall perform, exercise or discharge those
powers.

37. Subject to any rules made in this behalf, any person generally or specially Power of entry
authorized by the Parishad in this behalf, may, at all reasonable times, enter upon any
land or premises and do such things thereon as may be necessary for the purpose of
lawfully carrying out any works or for making any survey, examination or investigation,
preliminary or incidental to the exercise of any power or performance of any function by

the Parishad under this Act:
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Provided that no such person shall enter any building or any enclosed

courtyard or garden attached to a dwelling- house without previously giving the

occupier thereof at least three days’ notice in writing of his intention to do so.
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38.The Officers and other employees of the Parishad shall be deemed, when
acting or purporting to act in pursuance of any of the provisions of this Act, to be
public servants within the meaning of section 21 of the Indian Penal Code [Act No.
45 of 1860].

39. No suit, prosecution or other legal proceeding shall lie against the
Parishad, Planning and Development Committee, their Members, officers or
employees including any other person authorized by them to exercise any power or to
discharge any function under this Act for anything which is done or intended to be
done in good faith under this Act.

40. (1) The State Government may, by notification in the Gazetfe, make rules
to carry out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing powers such rules
may provide for all or any of the following matters, namely:-

(a) the terms and conditions of the office of the members as required by

sub-section (4) of section 3 and sub section (3) of section 6;

(b) the form and manner in which notice under sub-section (1) of
section 17 and sub section (2) of section 19 shall be published;

(c) the manner in which notice under sub-section (1) of section 18 shall be
published;

(d) any other matter which is to be or may be prescribed or in respect of
which provision is to be, or may be made by rules.

41. (1) The Parishad may, with the previous approval of the State
Government by notification in the Gazette make regulations not inconsistent with this
Act and the rules made thereunder to carry out the provisions of this Act.

(2) In particular and without prejudice to the generality of the foregoing
powers such regulations may provide for all or any of the following matters,
namely:-

(a) the manner in which and the purpose for which the Parishad may
associate with itself any person under section 16;

(b) the terms and conditions of service of the officers and employees of
the Parishad under sub section (4) of section 34;

(c) any other matter in respect of which provision is to be, or may be
made by Regulations.

42. (1) Where the State Government is satisfied that the purpose for which
the Parishad was established under this Act have been substantially achieved or the
Parishad has failed in its objectives, so as to render the continued existence of the
Parishad in the opinion of the State Government unnecessary, the State Government
may, by notification in the Gazette, declare that the Parishad shall be dissolved with
effect from such date as may be specified in the notification; and the Parishad shall

be deemed to have been dissolved accordingly.
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(2) From the said date-
(a) all properties, fund and dues which are vested in or, realizable by the

Parishad shall vest in, or be realizable by, the State Government ;

(b) all liabilities which are enforceable against the Parishad shall be
enforceable against the State Government;

(c) for the purpose of carrying out any work which has not been fully
carried out by the Parishad and for the purpose of realizing properties, funds
and dues referred to in clause (a), the functions of the Parishad shall be
discharged by the State Government.

(3)Nothing in this section shall be construed as preventing the State
Government from reconstituting the Parishad in accordance with the provisions of this
Act.

43. (1) If any difficulty arises in giving effect to the provisions of this Act, the  Power to remove
State Government may, for removing such difficulty, by order published in the Gazette, difficulties
direct that the provision of this Act shall, during such period as may be specified in the
order, have effect subject to such adaptations, whether by way of modification, addition
or omission, as it may deem to be necessary and expedient.

(2) No order under sub section (1) shall be made after the expiration of a period
of two years from the date of commencement of this Act.

STATEMENT OF OBJECTS AND REASONS
There has been felt a need to provide for the constitution of Shree Ayodhya Jee Teerth Vikas

Parishad for the preparation of a plan for preserving, developing and maintaining the aesthetic quality of
Ayodhya heritage in all hues-cultural, ecological and architectural; co-ordinating and monitoring the
implementation of such plan and for evolving harmonized policies for integrated tourism development and
heritage conservation and management in the region; giving advice and guidance to any Department/Local
body/Authority in the District of Ayodhya in respect of any plan, project or any development proposal
which affects or is likely to affect the heritage resources of the Ayodhya region and for matters connected
therewith or incidental thereto.

In view of the above, it has been decided to make a law to provide for the establishment of Shree
Ayodhya Jee Teerth Vikas Parishad.

The Uttar Pradesh Shree Ayodhya Jee Teerth Vikas Parishad Bill, 2023 is introduced
accordingly.

JAIVEER SINGH
Mantri,
Paryatan.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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